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to a Matter

[Shri Guru Das Das Gupta]

eight to ten banks in the country and they
should be allowed to work in a specific area
identified for them.

Parliamentary control over the banks must
be restored and the secrecy clause must be
given a go-by.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR); It is
one o'clock and time for the Prime Minister
to make a statement.

SHRI GURUDAS DAS GUPTA;I
can continue after that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR);
You please conclude.

SHRI GURUDAS DAS GUPTA: I have
some more points.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR);
But your time is over.

SHRI GURUDAS DAS GUPTA: Sir, I beg
of you, don't encroach upon me in this way.
Please, it is very important. I will continue for
some minutes after the PM's statement. Let
the Prime Minister make his statement. There
is no problem.
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STATEMENT BY PRIME MINISTER

Regarding Measures for Promotion of
Employment for the  Youth in addition to
Reservation for ~ Socially and Educationally
Backward Classes

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): Madam,
on 7th August, 1990. I announced in this
House the decision taken by my Government
to implement the Mandal Commission's
Report.

2. As the House is aware, the Mandal
Commission submitted its report on 31st
December, 1980 to the President. Thereafter,
this has been discussed a number of times in
both the Houses and there was substantial
support and forceful demands for the
implementation of &ter~~ Mandal
Commission's Report. The National Front had
declared in its manifesto that it will implement
the Mandal Commission's report at the earliest
and during the elections it had made a solemn
commitment to the people to implement it
within a year of its coming to office.

3. When this Government took office, the
President stated in his address that the
Government is committed to the implementation
of the Mandal Commission's report. In both the
Houses, ~ there was persistent demand from a
large section of the Members for its
implementation. In the last Session I had assured
in the Rajya Sabha that the Government will take
its decision expeditiously.
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4. This Government has taken a number of
decisions to render justice to Scheduled
Castes, Scheduled Tribes, Women, Minorities,
Labourers and Other Weaker Sections. The
decision of the Government on the Mandal
Commission Report, in accordance with its
prior commitment to render justice to the
Socially and Educationally Backward Classes
who constitute 52 per cent of our population,
is part of these measures in this "Year of
Social Justice", Baba Saheb Dr. B. R.
Ambedkar Centenary Year.

5. In extending reservation to them,
the intention of the Government is to give
them social justice and a' share in the
governance and shaping of the country in
fulfilment of our Constitutional obligations.
As Members are aware, a number of States
have already provided reservation for the
Backward Classes in their services. This
Government's decision on the Mandal
Commission's recommendations is in respect
of service under the Government of India and
the Public Sector Undertakings.

6. The Mandal Commission's Report
is only with regard to Socially and Edu-
cationally Backward Classes. ' Introduction of
economic criteria into it will dilute its
purpose. So, the Government Wants to make
it clear that it is not possible to make any
dilution of the 27 per cent reservation for the
Socially and Educationally Backward Classes
and 22. 5 per cent for Scheduled Castes and
Scheduled Tribes.

7. At the same time, the Government is
equally concerned about the future of our
Youth in general. In the Rajya Sabha, there
was a suggestion from the Members to provide
reservation for the poor over and above the
reservation for the Socially and Educationally
Backward Classes, and I had said that we
would  sympathetically consider some
reservation for the poor, irrespective of social
groups. This was reiterated by the Finance
Minister, Prof. Madhu Dandavateji in hte
intervention in the Lok Sabha. We propose to
provide an additional reservation of 5 per cent
to 10 per cent for the poor, irrespective
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of social groups, entirely on the basis of
appropriate economic criteria, after taking
the sense of this august House.

8. It was another solemn commitment
of the National Front to enshrine the Right to
Work as a Fundamental Right in the
Constitution. The Government intends, after
interacting with political parties, to introduce
in this session a Constitutional Amendment
Bill to make the Right to Work a Funda-
mental Right within the available resources
and seeks the cooperation of all parties in
passing it, after due deliberations.

9. Arising from our concern for our
Youth is our decision to make employment
the central thrust of the Eighth Plan. The
Approach Paper to the VIII Plan has spelt out
the Central task of the Plan as expanding of
opportunities for productive employment at a
rapid rate. The Plan target has been fixed
interms of annual rate of increase in emp-
loyment and has been fixed at 3 per cent
increase per annum over the next decade. It is
through vastly and rapidly expanding

employment  opportunities,  particularly
professional and commercial self-
employment. and  through  all-round

productive employment-oriented growth of
the economy that the problem of
unemployment of the educated as well as of
the poor can really be resolved,

10. Here it will not be out of place
to mention that the Government intends
to establish a National Youth Council
to ensure the involvement of the Youth
in the building of the Nation and to
focus on the problems of the Youth. In
the light of this Government's concern
for the employment prospects and the
future of our educated Youth in gene
ral, on 15th August, 1990, I announced
our decision to increase the flow of re
sources for various programmes of youth
from R's. 20 crores to Rs. 265 crores,
mainly for self-employment, higher stu
dies, and for involvement of youth in
literacy programmes. This was done in
the light of the fact that Government
jobs alone cannot solve the unemploy
ment problem and other avenues of
gainful employment haye to enhanced.
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[Shri  Vishwanath  Pratap Singh] 11.
Appreciating these facts in true perspective, [
trust that all sections of the country, and
Hon'ble Members of Parliament will fully co-
operate with us in the fulfilment of our social
and Constitutional obligations and in our
march towards social justice.

THE DEPUTY CHAIRMAN; Now, I have
a number of names for clarifications.

SHRIMATi RENUKA CHOW-
DHURY: I think the subect is very I want to
make a suggestion. If the House agrees and
the Prime Minister agrees, let us have a full
discussion on this. (Interruptions)

THE DEPUTY CHAIRMAN; Let me hear
it. A't one time three people speak. Let me
allow her.

SHRIMATI RENUKA CHOW-
DHURY; I think the subject is very important.
Keeping in view its importance we cannot
benefit if only a few Members have
clarifications within the limited, time. So, if
the Prime Minister and the House agree, we
should have a full discussion on it.
('Interruptions)

THE DEPUTY CHAIRMAN; Let the
Leader of the House say, because it is the
Government which has to react to it.

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY):
Madam, I agree with  the  suggestion
made by my colleague. (Interruptions)

THE DEPUTY CHAIRMAN; Let him
react to her. Then he will react to you and
then he will react to the Chair. So, let him
react first. (Interruptions)
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SHRI M. S. GURUPADASWAMY:
A suggestion has been made by my colleague
here that this subject may be discussed and
the clarifications may be avoided.
(Interruptions)

THE: DEPUTY CHAIRMAN: Mrs.
Jayanthi Natarajan, it is her sugges
tion. It is not yours. (Interrup
tions)....

Tlo WATIT WHFRT WIFH 1 HETT,
§ wEar Agar g ... (fuEuw)

THE DEPUTY CHAIRMAN; She has a
right to make her suggestion. Sit down.

SHRIMATI  RENUKA CHOW-
DHURY; Everybody can speak.

gagamwi ¢ g wHAN
T O 1 #E soA g aw
@ 8 Wt oimdr owre afgm o

Let him say what he wants.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu); Madam, ,hai about me?

THE DEPUTY CHAIRMAN; He is
responding to her suggestion, not to you. He
did not mention your name. Have some
patience. [ will allow you to speak.
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SHRI M. S. GURUPADASWAMY::
I am making a suggestion to the
House. She has made a good sugges
tion. We have agreed for a debate on
National Security Council also and 1
thought the House wants a debate and
1 do not want to prevent the debate.
It is an important document. There
fore, 1 thought the House would agree
with me if I concede that there should
be a debate. I suggest, Madam, for
your consideration, let there be a de
bate and let there be no clarifications
at this stage _ (Interruptions)....

SHRIMATI
RAJAN; Madam,...

JAYANTHI NATA-

T WEANT WEAT WWH : TZ
gars war ar ... (SwEEw) a1
faerrar AT | ¥IA @ AT A AT
qr. .. (Fraam) . . .

THE DEPUTY CHAIRMAN: Anybody
who wants to speak on behalf of your party?

SHRI SANGH PRIYA GAUTAM (Uttar
Pradesh); Let the Leader of the Opposition
speak..., (Interruptions)... This is not the way.

SHRI N. K. P. SALVE “Mahai-ash-tra):
Everyone is entitled to ask for
clarifications.... (Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Salve, that is wrong. -------------- (Interrup
tions)... 1 cannot hear three voices
together.

THE DEPUTY CHAIRMAN; Mr. Abrar

~

TM> HATIT WA @i 1 TE
o & 5 s amiifeaes F fao
are T fear S(IU, a1 FA CmaIa
Foa A PRA ST HIT
Ahmed, my ruling was not that. Please sit
down. Don't quote me wrongly. If I
remember correctly I said Mr. Sukomal Sen

was half way through asking his claritications
and I
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asked him to finish his clarifications. If you
want you can see the record. I remember

Idon't forget.  g& RIH qT HIAT AIIFT
F2E TE FEATE, AATIBATE AT T
what I said in this Honse.
Let the House decide. I have no

objection,

SHRI JAGESH DESAI (Maharashtra):
Madam, I would like to... (Interruptions)...

THE DEPUTY CHAIRMAN: I will allow
Mr. Shiv Shanker to speak.

st TR G TR (I W)
af uF faae &' zign fear g
... (Fmao)

SO AL 511 -..—ﬁfiq':ra
gy faur snu | AN A FHEA
.. (mmEaw) wnfet ag &
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THE DEPUTY CHAIRMAN: Tr
Leader of the Opposition is on fa:

legs. m. THE LEADER OF THE OPPOS
TION (SHRI P. SHIV SHANKER Madam,
the proposal that has fall, from the Leader
of the House abo t,e debate is
unexceptionable. B Members of the House
have be-often insisting that we should ha
clarifications. In fact, I suggested th there
should be a debate and no da fications on
the other day. But I I gret to say that it was
mg* to said 'You cannot rob the right of t
Members to seek the clarifications" was
said that it is such a valual right that we
will have the clanfl. tion* and the debate.
Now it is t difficult for me to stand up
and
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[Shri P. Shiv Shanker] that merely we will
agree for a debate and not for the
clarifications. This makes my position highly
embarrassing, i must say that the other day I
had a very bad retort from the other side.

SHRI DIGVIJAY SINGH (Bihar): It was
Mr. A. G. Kulkarni from your side who
suggested this and not anybody from our
side.

SHRI P. SHIV SHANKER: I would
like to repeat ........... (Interruptions).

SHRI VIREN J. SHAH (Maharashtra):
Sometimes, the other side happens to be this
side, which is the other side for the Leader of
the Opposition.

BT AIUT HZAL @A ¢ 9997

ofy wemzar,. .. (F@am) @7 AE
A F 1., . (3TF4TW)

THE DEPUTY CHAIRMAN; No cross-
talk,

SHRI -P. SHIV SHANKER: Therefore,
what has. been said the other day, let'us keep
that in mind. It has been said that we would
like to seek clarifications and we cannot
deprive ourselves of that valuable right of
seeking clarifications. If this be the position
that has been established, let there be
clarifications and the debate if they would like
to have we would not like to... (Interruptions).

SHRIMATI JAYANTHI NATARAJAN:
Madam, let me say something.
{Interruptions).

THE DEPUTY CHAIRMAN. I will allow
you. He is the Leader of the House. H, is on
his legs. I have to listen to him. Just a minute.
(Interruptions). T will allow  you. I never

ot mirg gt ¢ wEwaT,
(eraT=)

Iqawmafy ¢ AT T faafaar adt
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a4 9FT qq g 9w qr w5 F smsr
AT qFAT E 1 war wrw Afzw
I am telling him, Somebody behind
you is also asking.

SHRI M. S. GURUPADASWAMY:
Madam Deputy Chairman, I admire the
ability of my friend, Shiv Shan-kerji; for his
competence to argue his case. He is a lawyer
and he can argue well, under any
circumstances, on any case. I concede that.
(Interuptions).

i dq o atmw @ gaF Gav
EAW A1E F TE § gElMe TR @
(aﬁ'a;d)

1u' o

sxaqmfe ¢ argg TFiEE, snAr
Ffam )

SHRI M. S. GURUPADASWAMY: I am
not taking shelter under any technicality. Let
me make it very clear, i am not also objecting
to the debate. What I say is this, knowing
fully well, all of you know It. clarification in
this House has been a debate all along. My
friend says; it is a mini debate. He does not
know, it is a major debate many times. (In-
terruptions).

THE DEPUTY CHAIRMAN: I wil] allow
you.

SHRI M. S. GURUPADASWAMY: Yes,
yes, he knows it. (Interruptions).

THE DEPUTY CHAIRMAN; I can not
allow youj when he is on his legs. You are a
sensible Member of Parliament and
understand well that one persons can speak at
a time. (Interruptions).

SHRI M. S. GURUPADASWAMY: My
purpose, Madam, is not to have...
(Interruptions) My purpose, Madam, is not to
have debate in the name of clarifications. Let
there be a purposeful, meaningful and pointed
debste on this issue. It is very important.
There-
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fore, let us have a debate on this issue. Let us
not have a debate and clarifications both.
(Interruptions)

THE DEPUTY CHAIRMAN: You can
raise your objections later on. Let him finish
first. Shrimati Jayanthi Natarajan. Mr. Desai,
I asked Shrimati Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARAJAN: I
want to make a request to the hon. Prime
Minister because he is here. This is what I
have been trying to say from the beginning.
All of us wanted a debate. That is entirely a
different issue. Now the clarifications are very
important because we have already raised it in
the afternoon st 12 o'clock only because the
Prime Minister will reply to the clarifications
and we want to know his stand.
((Interruptions). There might be another
Minister. (Interruptions). The reason why I am
saying this is because even at 12 o'clock. we
raised this issue that Mr. Sharad Yadav has
made a provocative statement and . there are
certain clarifications that We want to seek
from the Prime Minister which is not possible
in the debate. This is the reason why we want
the clarifications now. If the Prime Minister
does not want to reply to them—I do not know
why they are adopting a round-about way...
(Interruptions),

SHRIMATI = RENUKA CHOW-
DHURY: I don't think there is anything
roundabout. (Interruptions). What I am
saying is.... (Interruptions).

SHRi JAGESH DESAI; Madam, have
you allowed her?

THE DEPUTY CHAIRMAN: 1 will
Now. 2% 22 a1 fryres 21 oo R
feepnr A o & oar FAfFeddas A
i A A e O
Far & |
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If the House so agrees to have
clarifications, we will go ahead with that. The
Leader of the House, the Parliamentary
Affairs Minister and the Business Advisory
Committee will decide.

SHRI DIPEN GHOSH (West Bengal);
Even  after  seeking  clarifications....
(Interruptions).

THE MINISTER OF INFORMATION
AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Let the BAC decide about a
discussion. Now they can ask clarifications.
(Interruptions)

THE DEPUTY CHAIRMAN: Yes, you
speak. I will ask them to sit down. Let them
finish their say. Then I Will ask them to sit
down (Interruptions). I will allow them.

SHRI DIPEN GHOSH: When a statement
is made on the floor of the House, certain
questions arise in the minds of Members and
they seek clarifications. The replies of the
Minister or the Prime Minister may satisfy or
may not satisfy the questioners. Yet, there can
be an opportunity. We can get an opportunity
of having a full-fledged debate thereafter also.
They cannot be a substitute of each other. You
cannot say 'either clarification or debate'. This
is a serious matter.

THE DEPUTY CHAIRMAN: O. K. I have
followed. I have understood what you mean.

SHRI P. UPENDRA,; Let the BAC
decide about the discussion. Now let us go
ahead with the clarifications.

THE DEPUTY CHAIRMAN: I am going
ahead with the clarifications. (Interruption).
Yes, Mr. agesh Desai. I am allowing the
clarifications now. Do you want to say
something else?

SHRI JAGESH DESAI: My point ts, there
is a difference between a debate and a
clarification. In a clarifi-
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cation, a Member gives his name and he is
called. He is given a chance. (interruptions).
Members' right cannot be taken away.

THE DEPUTY CHAIRMAN: I am giving
the chance. Mr, Kulkarni.

SHRI MAKHAN LAL FOTEDAR (Uttar
Pradesh): Madam, may I be permitted to say
this, for a minute?

THE DEPUTY CHAIRMAN: Is that part
of a clarification?

SHRI MAKHAN LAL FOTEDAR: This is
part of the matter under discussion. Whether a
debate should be there or a. clarification
should, be there. I seek your indulgence.

THE DEPUTY CHAIRMAN: Yes.

SHRI MAKHAN LAL FOTEDAR: A
point has been raised whether there should be
a debate. The matter about Mandal
Commission has national importance. We
agree with this. On such a matter, the House
should have a debate, dialogue and
everything. But for that, a separate date can be
fixed. But this is a right of the Mambers.
(interruptions). I would Ikie that clarifications
should be sought and if the Government
wants to discuss ( it can dissuss it.

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, I am slightly exercised and
I would appeal to the Leader of the House
and other leaders of the different parties to
consider it. The hon. Prime Minister has
made this statement. This whole document
perceives of an action in futuro. The hon.
Prime Minister, after taking a decision
whether it is going to be 5 per cent, 10 per
cent or 7 per cent, or whether it is ( will have
to again come before this House to make a
statement. The entire document is what the
Government is perceiving
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today for future. If hon. Members decide that
we must have ten times the debate, I am
prepared tor it. But we must sometimes sit and
discuss what attitude we should adopt for
different documents of different natures. I do
not see any necessary for a debate on this
document because the Prime Minister will
again come here on the basis of the decisions
which he might take and again we. will ask
clarifications and again there will be a debate.
If it is the intention of all of us that we must
go on with this type of debates, debates,
debates, let us go on. There is no end. We are
prepared for it. (Interruptions). Sometimes we
should decide.

THE DEPUTY CHAIRMAN: I get the sense
of the House that Members " want

clarifications. Shri A. G. Kulkarni.
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SHRI A. G. KULKARNI (Maharashtra):
Madam, before seeking clarifications,, at the
outeet, I am totally in support of the
Government  accepting  the = Mandal
Commission Report and doing justice to the
backward communities. For thousands of
years the backward communities, the OBCs,
are  subjected to  tyranny, social
embarrassment and social injustice in. every
respect. I remember when Dr. Ambekdar
visited Sangli to plead some case, there were
certain people who ap-
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proached him and told him: "You are a leader
of great stature and you are pleading a case
which is in our heart because the socialist
thinking  requires that the backward
communities should be given justice which
was denied to them for the last 40 Or 45
years" 1 also remember that I had an occasion
to meet Dr. S. M. Joshi, a little before his
death, and I was discussing with him about the
Mandal Commission Report. He told me in
Marathi—I can only translate what he said in
Marathi: "We have done injustice to the
backward communities for thousand years. It
is a sin and we must pay for it. ".
{Interruptions) Madam, why I am more
interested in this is, as soon as this
announcement was made, various newspapers,
various editors started a campaign as if some
sin has been done and these backward classeis
are being given some undue benefit some con-
cessions, which will stop what you call it the
intellectual class of people from getting
education and opportunity. What I want to say
is that since we got this freedom and we
started ruling this country, if only what Dr.
Lohia had commended had been acceptejd,.
these problems would not have arisen. He had,
at the outset, said that all the preliminary and
primacy education should be in Municipal
schools or Government schools, not elite
schools like St. Xavier School or whatever
schools where children of middle class are
getting education. Madam, if the primary
education had been started in a modest
manner, this type of a caste conflict would not
have really been accelerated. As regards my
questions for clarifications, I want to ask two
questions. The Prime Minister has announceid
a reservation between 5 ped cent and 10 per
cent for economically backward classes. He
must know, you know and I know, in my own
town, there are widows, Brahmin widows,
Maratha widows who because of the
community  structure cannot work as
jharuwali, they cannot work as a sweeper
because their community does not like it.
They cannot survive because now in the new
structure of the society the son does not bother
about his mother. Where is she to go? So in
determining backwardness, in addition to
economic backwardness, social backwardness
also should be taken into ac-
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count and I suggest it should not only be
"economically backward", it should be
"economically and socially backward" so that
this kind of difficulties can be taken care of.
My last point it—some of my friends here
were saying—I am not at all worried that the
services may be disturbed, this may be
disturbed or that may be disturbed, some
military personnel may be disturbed; nothing
of the sort. When you take a measure which
is far-reaching, which disturbs the balance
and when somebody tries to justify the
existence of the socially backward people,
this is going to happen. Unless we take the
risk and take the risk for the betterment of the
society, after fifty, years this country will not
be strong. So this measure is in the best
interests of the country and it is for the
betterment of the society.

THE DEPUTY CHAIRMAN: Now it is 1.
30. Should we adjourn the House for lunch
and continue the) clarifications after lunch?

SOME HON. MEMBERS; After lunch.

PROF. MADHU DANDAVATE:
Madam, is the debate shorter or are the
clarifications shorter? 1 want this clarifi-
cation.

THE DEPUTY CHAIRMAN: It depends
on the Chair. If the House so agrees, we can
have lunch and...

SHRI GURUDAS DAS GUPTA; Madam,
the subject is one which calls for seriousness
in consideration. The House should decide to
sit through lunch and seek clarifications.

SOME HON. MEMBERS: No after
lunch.

THE DEPUTY CHAIRMAN: If the House
agrees to have lunch, it is okay with me. We
can adjourn for lunch now and have
clarifications and the calling-attention after
that.

Now we adjourn for lunch for one hour.

The House then adjourned for lunch at
thirty-two minutes past one of the clock.
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The House reassembled after lunch at thirty-
three minutes past two of the clock, The
Deputy Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now,
clarifications. Yes, Mr. Mathur.
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SHK1 GURUDAS DAS GUPTA (West
Bengal): Madam, there is no question of our
party not supporting fully the decision of the
Government to implement the recom-
mendations of the Mandal Commission. We
are hundred per cent
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. for Mandal Commission. Let  there be no
misunderstanding about it. While
participating in the discussion on the

had cautioned the
Government on  behalf of my party
that there is  a potential danger of a
backlash. Actually that backlash is
taking place. It is time for the Government to
understand  that there may be
political insinuations. That possibility is not
ruled out. Some people may be acting in a
different way while speaking in the
Parliament, but actually they may be
encouraging them. That is different. But why
are the forces which were aligned to the
Mandal Commission recommendations are
being able to sway the sentiments of the
young people? The problem is the staggering
problem of unemployment, The staggering
problem of unemployment is accentuating
everyday. Madam, I am afraid that it will not
diminish as a result of the constitutional
amendment that the Government proposes to
bring about incorporating the right to
work in the constitution. I am not against it. [
am definitely in favour of it. That will be
considered to be  a milestone. The point is
that even that amendment of the Constitution
will not, by itself, by an effective step for the
creation of additional job opportunities. This is
bound to happen in a capitalist crisis-ridden
society whether the people, instead of fighting
together for more job opportunities  or
bringing about a social restructure, amongst
themselves tor the diminishing cake of
employment. This is what is happening in this
country. Therefore, while dealing with the
demonstrators I implore upon the Government
to ensure that there is no scope even for a
complaint of excessive use of force.
Somebody was raising this question in this
House. I do not know to what extent that is
correct. But the Government should be cauti-
ous to ensure that no scope is left for others to
raise the issue of Police excesses. The public
life may Suffer up to any extent, but we
have to be cou tious with regard to our
dealing with the younger generation. Maybe
they are misled for the time being.

very first day, 1
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My third point is this. There is a paradox.
Supposing the owner of a factory belongs to a
lower caste and the backward class as
determined by the Mandal Commission and
that factory has a number of workers belong-
ing to the higher castes. According to the
model of Mandal Commission, there is no
solution and according to the prescription that
the Government offers according to that
model, there is no solution.

SHRI DIPEN GHOSH: There the onus lies
on the higher castes. It is about the
Government and the public sector
organisations. The question of private sector
does not arise.

SHRI GURUDAS DAS GUPTA: The
question does definitely arise. Let us p. ssume
for the time being that this is the model \vhich
the Government wants the private sector to
emulate. is it not so, Mr. Prime Minister? You
want the private sector to fall in line with the
public sector. Therefore, (here is a
contradiction. There may not be an apparent
contradiction. But it is a contradiction. The
contradiction is this. When a particular caste
has been determined to be backward, will the
economic consideration be taken into account
while evaluating the individual right to have
work according to the Mandal Commission. In
a backward caste while determining the pri-
orities, will the people having high income
have the same priority as the people having
much lower income? I do not say that
economic priority should be taken while
deciding the backwardness of a caste. The
castes have been determined. Which are the
backward castes has been determined? But
amongst the backward castes themselves, if a
well-off person gets the same treatment from
the society or the Government as that of a per-
son having a much lower economic status...
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THE DEPUTY CHAIRMAN: You need
not smoke a statement longer than the
statement made.

SHRI GURUDAS DAS GUPTA:; I am
not making a statement.

THE DEPUTY CHAIRMAN: Please ask
only questions.

SHRI GURUDAS DAS GUPTA; I am just
pointing out one fallacy. Therefore, the
Government will have to respond. In a
backward caste, while determining the
priorities, the economic status will have to be
given importance. (Interruptions)

Madam, I believe, it is time the Government
calls an all-party meeting. I raised this issue on
the floor of the House several days ago.
Unfortunately, there has been no response. I
would request the Prime Minister. In view of
the backlash, in view of the anti-reservation stir
and in view of the intricacy of the problem, it is
necessary that we evolve a consensus, not on
the implementation of the recommendations of
the Mandal Commission, but on how to face
the anti-reservation stir and how to bring about
a situation where people of the higher strata but
having a much lower -economic  status will
feel assured.

Therefore, I want the Government to
respond to the situation with a broad rnind”" It
is not just by saying that you would like to
implement the report of the Mandal
Commission that you can bring about a
solution. I do hot think a solution can be
brought about simply by saying so.

THE DEPUTY CHAIRMAN: Please be
brief. We have the Calling-Attention Motion
also. We have to finish it.

SHRI GURUDAS DAS GUPTA: There
fore, 1 hope, the Government would respond
to the situation with -wisdom,, caution and a
democratic approach.
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THE DEPUTY CHAIRMAN: Shri Suko-
mal Sen. He is not here. Prof. Thakur.

PROF. CHANDRESH P. THAKUR
(Bihar): Madam, thank you very much for
giving me this opportunity.

SHRI M. A. BABY (Kerala): There is
something wrong, Madam. I should have
been called.

THE DEPUTY CHAIRMAN: I will call
you after he finishes.

PROF. CHANDRESH P. THAKUR:
Madam, the Prime Minister's statement
concerns a very vital aspect of our socio-
economic life. We all want a just society We
also want a socially-cohesive society. We
respect the instrument, the Consti'u-tional
instrument, of reverse discrimination which
we practise and which the other countries of
the world have appreciated.

The hon. Prime Minister and myself and,
for that matter, most of us, have been raised in
an intellectual tradition which upholds the
values of scientific temper, modernity in the
society and a social order which is stable and
cohesive. It is a fact— it does not require
much intellectual capability to understand—
that at the lower end of the social divide,
classes and  castes coverage. The
Constitutional provisions also take note of the
classes. It is also true that poverty and
deprivation are the principal handicaps which
lead to educational capabilities not being
acquired by large sections of the poor people.
Therefore, given this kind of situation, to the
extent this is an intent of declaration, the first
intent of declaration, of the Government that
it is going to consider economic criteria for
reverse discrimination, I welcome it. It is
healthy, it is rational and it is socially non-
divisive.

Coming to the clarifications which I want
to seek from the Prime Minister, firstly, I
would like to ask, why this tentativeness
about it? Why this 'five to ten per cent'? It is
not an honest statement. It is a statement
which indicates the anxiety of the
Government to set only the agenda for a

[27 AUG. 1990 ]

Prime Minister 286

debate rather than a clear direction of the
change of policy of the Government.

Madam, the second thing is, the hon. Prime
Minister's statement says 'five to ten per cent'
more reservation. In that case, is it going to
cut across all social classes? If it is going to
cut across, by implication, it means that the
economic criteria should be given priority,
should be given weightage. If that logic is to
be extended further, would it be possible for
the Government to consider and say that the
same socio-economic considerations should
cut across in the case of other sections of the
reserved category, whether it is 27 per cent or
whatever? (Time-bell rings) The related aspect
is, while implementing the report of the
Mandal Commission, which we all welcome
will the Government consider that for the next
ten years, the poorest of the poor will get the
first priority, so far as the 27 per cent
reservation category is concerned? This will
not negate the Government's declared
intention or disrupt the Government policy. It
would simply mean, if you want social justice,
economic justice, then this reservation
category must take note of the basic economic
injustice of our society, among that 27 per
cent also there are destitudes, then there are
others who are fat cats. Will the Government
consider on priority basis in the next 10 years
to take only the poorest of the poor—I am not
saying, denying the others—but give the
poorest some priority?

Lastly, Madam, youth is exercised. As a
person related to university I come in contact
with them. I happen to be a Member of
Parliament and, therefore, I have to face a lot
of problems. The whole of North India
campus is facing the problem. I am sure it is
not the intention of the Prime Minister to see
that the campuses should be on fire because it
is going to destroy the upbringing pattern of
the younger generation who are going to be
the decision-makers of tomorrow. Can the
Government consider that there should be a
prolonged period of national debate to prepare
receptivity in the minds of those who are
going to be at the receiving end and take the
nation into confidence with a concrete agenda
rather than coming forth post-haste with
political expediency considerations?
(Interruptions).
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): This Mandal Commission
report has been pending for the last 12 years.

PROF. CHANDRESH P. THAKUR: I am
not taking a partisan or political stand. I am
trying to explore the mind of the Prime
Minister on these considerations that, is it
possible to create a receptivity? Even the best
things can be handled badly. If it is a
legitimate, valuable and a welcome step, and
it is welcome because all parties have
accepted it, then why create in the process at
the entry point in the process of
implementation, a calculated divisive-ness?
And it is here that I intend to raise a finger of
accusation against the Prime Minister that it is
a political expediency or is it some other
agenda, rather than the noble purpose of
giving reverse discrimination an accelerated
path of implementation which is weighing
with the Government?

I think the Prime Minister in his capacity as
the leader of the Government has a
responsibility to turn the course of events in
the society. The very fact that the initiative
rests with him should not be used for
political, partisan or personal purposes. He
will go down in history if he uses it in a
healthy way, in a non-political way, and
carries the nation with him by creating a
climate of receptivity for that and there are
ways to do that.

SHRI M. A. BABY: It is well known that
the present statement has been made as a
response to the unrest and unruly riots that are
slowly picking up in different parts of the
country. So far as my party is concerned, we
would impose a reservation on our considered
comments for the full-fledged discussion, but
at the same time. Madam, I would like to seek
certain clarifications.

Firstly, Madam, in both the Houses of
Parliament, all political parties have agreed to
the implementation of the Mandal Com-
mission report. At the same time it appears
that certain sections within our country are
opposed to this and in different parts of the
country an agitation opposed to the
implementation of the Mandal Commission
report is picking up. I do not know whether
such organised, unruly riots can be there
without at least even the tacit support of
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certain organised political groups. And it is a
well-known secret that certain political groups,
though openly state that they are for the
implementation of the Mandal Commission
report, are working behind this < kind of
agitation because of their political compulsions. I
wish that the open statements of all political
parties are sincere and they stick to them. But in
case tacit support is being given by certain politi-
cal parties in toto or by certain sections within
certain political parties, then it i? highly
deplorable and is nothing but political hypocrisy.
Therefore, I demand that if ' all political parties
are responsible to their ~ proclaimed
pronouncements, then they should state that if
any member of their political party is, directly or
indirectly, found to be behind such unruly riots
and agitation, they will take strict disciplinary,
action against him. I hope, they will make such a
statement and stick to that.

Let me confess, Madam, that on the latest
declaration of the Government through its
Prime Minister, I am having an apprehension
whether this will help to resolve the confusion
and complications, or this will further
accentuate the complications and confusion, I
do not know.

I am very sincerely expressing my ap-
prehension.

Now I would like to seek a clarification in
relation to the philosophy behind this
pronouncement. There we have to have a
historical perspective in relation to the
philosophy of reservation. I do not have any
wrong understanding that reservation is meant
for doing away with, the economic inequality
in the society. As a part of the freedom
movement, the concept of reserva> tion was
generally accepted by all political forces as an
adequate measure to do away with social
discrimination, the inhuman and cruel social
injustice and discrimination meted out to
different communities for centuries together.
And reservation was never intended as a
measure to do away with economic inequality.
So now if you are going in for a similar knid
of reservation, as has been pronounced in the
statement of the Prime Minister, whether it is
relegating that philosophy which, in fact,
prompted the framers of the Constitution to
incorporate  this understanding in the
Constitution and whether a new philoso-
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phical perspective is being propounded? This
has to be clarified. This is a very important
thing.

Now when a statement was made regarding
Mandal Commission Report, many hon
Members cutting across political differences
demanded, while supporting the implemen-
tation of the Mandal Commission Report, that
for the backward communities there should be
an economic criteria also put for those who
have come off well from among these
backward communities. "What is the harm if
such sections are identified and taken away
from the purview of the facility of
reservation?" And then it was stated that the
philosophy of reservation is something
different. Economic factors should not be
taken into consideration and all that. Now, as
per the present statement, economic disparities
are being taken into account. So what is the
harm if those particular sections from among
the backward communities who are
economically, educationally and socially
developed are taken away from the benefit of
reservation and the genuine elements, those
who should enjoy the benefit of reservation,
are provided more opportunities? I would like
td have your clarification on this.

Some Members have expressed a point that
communities or families like that of Paswanji
have come up very well. Should they enjoy
the benefit of reservation or not? Here I would
like to make a very clearcut understanding
that so far as the Scheduled Castes and the
Scheduled Tribes are concerned, we should
not discuss the question of putting an
economic criteria at all. 3. 00 P. M.

We Should be very clear about that. Only for
the other backward communities, we shall dis-
cuss the question of putting the economic
criteria.

Since we are going to have a full-fledged
discussion on this question in relation to this
proposal of 5 to 10 per cent reservation, I do
not want to dwell further on it.
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Now, as part of the statement, it is very
heartening to note that the Prime Minister has
reiterated the idea of setting up a National
Youth Council. This is very important. First of
all, I want to seek clari fication as to what is the
time-table  for setting up the National Youth
Council. Secondly, I want to mention that this is
very very important considering the fact that the
youth and students of our country are being
exploited by the vested political forces for
their own ulterior  political motives. Youth
and students sections are the most vibrant and
dynamic sections having big idealism, but at the
same lime in different parts of the country we
find that they are being misguided by various
forces —secessionist forces, communal forces
and terrorist forces. Therefore, the youth and
students sections should be taken into con-
fidence. For the last four decades or so this was
never done. I congratulate the. present
Government for having taken the initiative in
convening the meeting of the youth
organisation representatives and even
mooting the idea of setting up  the National
Youth Council. Unless they are taken into
confidence, unless we involve them in the
decision-making process, the alien forces, the
politically hostile forces, who want to foster
terrorism, communalum and separatism country,
will utilise the youth and students sections. So,
the Government should go ahead with a time-
bound programme of setting up the
National Youth Council and involving the
youths and students of our country in the
national reconstruction process.

I would also like to seek one more clari-
fication. As part of the intervention in a
discussion the hon. Prime Minister had
stated that the present Government is not
against, but the fact is that it is in favour of
reserving a certain percentage of seats in both
the Houses of Parliament for those who are
economically backward. I heard the hon.
Leader of the Opposition readily agreeing to
that proposal. In view of all the developments
and all the discussions that we are having, I
would like to know whether the Government is
seriously thinking about that pronouncement
of the Prime
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Minister, especially in the background of the
Congress Party, a very important political
force even today, also agreeing to it. In case
the Government is in favour of going ahead
seriously with that proposal, my only humble
submission is that before making any serious
statement about that proposal, all political
parties should be taken into confidence and
that there should be a proper discussion and
consulations. Only after arriving at a
consensus we should go about that.

SHRI SHABBIR AHMAD SALARIA:
(Jammu and Kashmir): The Statement of the
Prime Minister has not reiterated, which I
think in the present circumstances ihould have
been done, that, in fact, the Mandal
Commission's Report has not been accepted in
toto. The message should go that it has been
accepted only to the extent that the castes
mentioned in the Mandal Commission are
also accepted by the State as backward
classes.

Secondly, the Statement should have fur-
ther made it clear to those agitating that this
reservation is not for all times to come; that it
is limited to a particular period.

Thirdly, so far as the question of teser-
vation of 5 to 10 per cent is concerned, the
Statement is rather ambiguous. It should be
made clear by the hon. Prime Minister that
this 5 to 10 per cent additional reseravtion
will be over and ibive the reservation made in
favour of the socially and educationally
backward classes recognised by the Mandal
Commission and also endorsed by the States
as backward. Therefore, to that extent the
hon. Prime Minister may clarify the matter.

Now it is said that 5 to 10 per cent will be
a reservation in addition for the poor. Who is
poor is a question of fact and it is a question
to be decided and the Prime Minister has
rightly said that this mat'er will be decided
only after taking the sense of this august
House. To determine who is poor is a very
difficult matter. You can know who. is poor
in the case of salaried
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classes but these small merchants, these
hawkers and other people whose income is
not known, they generally escape. Therefore,
it is possible that people having more income
may come into this category and thereby take
away the right of the genuine people. That
care shall have to be taken. Therefore, to that
extent I seek a clarification from the Prime
Minister.

Then, there has been assurance that a
National Youth Council is also proposed to
be set up. I would request the hon. Prime
Minister that such a Council should be a
statutory body and given a statutory status.
May I know from the Prime Minister whether
he would agree to that or whether that is
already in his mind? That may kindly be
made clear?

Furthermore, 1 would like to make a
submission. What is agitating the minds of the
people is that whenever there is a reservation, it
is going to be a case where merit has to be
ignored. If there is a reservation, there is a
merit list also. If there is a reservation, there is
merit list and there is a cut-off line. Supposing
in professional colleges, we have the last
candidate taken on merit with 80 per cent
marks. Then, there is a boy with 50 per cent
marks from the backward classes. Those
persons having marks between 50 per cent and
up to 80 per cent are the people who are left in
the wilderness and they are the people who are
making the noise. I would, therefore, submit
that for them also some way should be found
out. and that is where the shoe pinches. If that
can be done and that is a very difficult thing—I
have no answer to that—if we have to give
reservation, we have to sacrifice merit and if
we can save merit somehow, kindly find a way
out. Thank you very much.

SHRI BHUVNESH CHATURVEDI
(Rajasthan): Madam Deputy Chairman,
before the statement made by the Prime
Minister, all these facts were published in the
newspapers and broadcast through radio and
television in the morning. May I know from
the Prime Minister, was it a deliberate
attempt? Is it not contempt of the House? The
Prime Minister has mentioned in his
statement "Year of Social Justice",
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Baba Saheb Dr. B. R. Ambedkar Centenary
Year. " May | know from the Prime Minister
what were Dr. Ambedkar's views  in various
statements given before the Constituent
Assembly? Is it not contrary to what he had
advocated at that time? The first Committee
was formed and chaired by Kala Kelelkar and
they submitted their recommendations. May I
know from the Prime Minister whether these
recommendations were considered while
formulating these two statements? Mr. Naik
was a for-former Member of Parliament.
He was also a member of the Mandal
Commission. Ke gave a dissenting note. May I
know from the Prime Minister what he had
said and whether those dissenting notes were
also considered while formulating these
polices? This is the second statement given by
the Prime Minister  on Mandal
Commission and its implementation. This
statement is also very vague and fails to clarify
many points. To make Right to Work as a
Fundamental Right in the Constitution is a
welcome step. But the Prime Minister in his
statement on page 3 and para 8 nullifies it by
saying "within the available resources... " Does
it not dismantle all that the Prime Minister has
asserted in  his statements on this issue? May
I know from ther Prime Minister whether he
would consider the benefit to be restricted or to
be enjoyed by only one or at the most two
members from the two families, two gene-
rations as many vested interests have been
developed and only certain families, classes or
castes continue to enjoy all these benefits. Will
the Prime Minister care to pull up his two
erring Ministers, who virtually provoked a
caste war in the country two days back? Not
standing on prestige issue, we shall be
interested to know whethei the Prime Minister
will invite youth and students for talks. In the
end, I will only urge that merit should not be a
casualty in all those political issues and
policies. Thank you.

SHRI MADAN BHATIA (Nominated):
Madam Deputy Chairman, my allegiance to
the Constitution of India is supreme. It is with
that spirit that I have stood up to share my
thoughts with this hon. House and with the
hon. Prime Minister. The hon. Prime Minister,
the other day, announced in this hon. House
that the Gov-
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ernment had decided to implement the Mandal
Commission  report, thereby  making
reservations to the extent of 27. 5 per cent for
educationally and socially backward classes
and those classes to be identified on the basis
of castes. When the voice was raised in the
country that economic backwardness has been
ignored, then this statement comes up and in
paragraph 6, it says, "The Mandal Commis-
sions' report is only with regard to socially and
educationally backward classes. Introduction
of economic criteria into it will dilute its
purpose. " So economic criteria has specificaly
been excluded and the previous decision has
been stuck to, namely that the reservations
shall be for educationally and socially
backward classes, to be identified on the basis
of castes. Mr. Prime Minister, - this report was
submitted in December 1980. A subsequent
judgement of the Supreme Court reported in
1981, ia some States, has made the very basis
of this report constitutionaly questionable. Be-
fore I come to that judgment. I will like to
draw the attention of this hon. House and the
hon. Prime Minister to three articles which
make that position very clear. There is article
15. It says that the State shall not make any
discrimination on ground of religion, caste,
race, sex etc. But there is... (Interruptions).
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SHRI MADAN BHATIA: I think, the hon.
Prime Minister will protect me and the
Chair, of course, will ~ protect me.
(Interruptions). Madam Deputy Chairman,
there is an exception in sub-clause
(2) of article 15.

THE DEPUTY CHAIRMAN: I thought
you made an exception to Mr. Ram
Awadhesh Singh.

SHRI MADAN BHATIA: Nothing in this
article or article 29...

MR wgan fag @ # wmAy
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SHRI KAPIL VERMA (Uttar Pradesh):
Madam, please expunge*. It is
unparliamentary.

THE DEPUTY CHAIRMAN: I will
expunge. (Interruptions)

qF AR waew ¢ ¥ Y gAaTAaTe
g T gew %, ... (swwmw). ..
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.._.(merra)...

*Expunged as ordered by the Chair,
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SHRI MADAN BHATIA: Madam, there is
an exception contained in subclause (4) which
says that the State may take measures which
are discriminatory, for the advancement of
socially and educationally backward classes
notwithstanding anything contained in clause
(1) or Article 29 of the Constitution of India.
It does not make any reference to Article 16.
Article 29 says that the State shall not
discriminate in matters of admissions to
educational institutions on grounds of caste,
religion, sex, race, etc. It is because of Article
15 sub-clause (2) that the State has been given
thig power to make reservations in educational
institutions. So far as reservations in
Government service are concerned, they are
exclusively dealt with in Article 16. Article 16
is a self-contained article dealing with the
right of employment in the State. It says there
shall be total equality of opportunity in
matters of employment in the State. Sub-
clause (4) and subclause (4) alone of Article
16 gives the power to the State to make
reservations in matters of employment in the
State. And what is the expression which is
used in sub-clause (4) of Article 16? It says
not socially and educationally backward
classes; it only speaks of backward classes.
The expression 'socially and educationally’
does not exist in Article. 16 at all.
(Interruptions). T will come to Articles 46 and
335 if the hon. Member wants. I will also
come to Article 340. This
Article

16(4)—and Article 16(4) alone, I re>
peat—gives the power to the State to make.

particular
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reservations and reservations can be made
only in favour of 'backward classes' and the
expression  'socially and  educationally
backward' does not exist in sub-clause (4) of
Article 16. This position came up for
interpretation before the Supreme Court as I
have submitted. A subsequent judgment of the
Supreme Court Iras made the very basis of the
Mahdal Corrimission report constitutionally
questionable and this is a judgment which was
delivered by Mr. Justice Krishna Iyer. If there
was one Judge of the . SijSreirie Court whose
heart throbbed for the poor and the backward,
it was Justice Krishna Iyer. And what does he
say? I shall just read these lines: "To casteify
reservation even beyond the disnial groups of
back ward most people euphemistically called
& Scheduled Castes and Scheduled Tribes, is
to run a great Constitutional risk". This is an
important line. "Caste ipso facto is riot a clkss
in" a secular State*'. And lie goSs on to say,
"Trie remedy of reservation's to' correct inh’
ere'h't irriba-iafceis mlist not be overplayed.
Backward classed outside' the Scheduled
Ca&fe arid' Trities ckrfnot byjlass article
16(2). " It means tbtal equality of opportunity.
li sirys, wtiefe very substantial cultural arid
economic disparity stares at society, if any
reservktioii is made & meet trie test of
coristHiitibKallty, in favdiir of ariy particular
class, then i{ rnust be so culturally ahd’
economically substantially backward that its
eeoribmic aha cultural b'atkwardndss stares at
the society. This is th6 test! Arid by adopting
the test of the Maridal Commission Report; -
the test would be, socially ari3 economically
backward classes should be ide'ritified by
castes. Vou are not only violating article 16 of
the Constitution, but according to this
judgement you are violating the very basii
concept df the Constitution, namely,
secularism. The Other day, the hori. Prime
Minister said, "I hope the jutiiciary wiM not
stand in the way, and if the judiciary starids in'
the way, we shall find a way out". H this
statement stands, there is no other way except
for the Supreme Court to strike down the
Mahdal Commission Report. Arid oh what
basi Article 16, which not only by itself is a
proVisicm of the Constitution—Supreme
Court says
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equality of opportunity contained ia article 16
is a part of the basic structure of the
Constitution and Supreme Court also says
that secularism is a part of the basic structure
of the Constitution—

THE DEPUTY CHAIRMAN: Please come
to your clarification.

SIHRI MADAN BHATIA: Madam, I am
coming to that. Because this was the
stateriient wliith was made oy trie hbii. Prime
Minister, I am referring td it.

SHRI VISHWAtfATH PRATAP SINGIf:
Is it yotir party's view that the Mahdal
Coirirhlssidri work has to be struck down?

SHRI MADAN BHATTI'A: I am speaking
because of my allegiance- to the Constitution.
I have taken the oath to wuphold the'
Cdtistittttidrl: 1 respectfully sttbrhit, I am
speaking in the name of the Constitution.

PROF. MADHU DANDAVATE: Mr.
Bhatia, please excuse me. You just' tfciw sky
that ydu' are saying all this beea'tise of' your
aliejSancfe to the CohMtutidn. iDoes it mearf
that other Members of your party do not owe
allegiance to the Cohstitutibri?

SHRI MADAN" BHATIA: THey havfc
aliegiairice. Sd fat as the Constitution is
cdriCerned, arty Mertiber is entitled tt> hkve
h'is own views. I c'ah also actfuse you" that
you are violating the Constitution: Will it
help

PROF. MADHU DANDAVATE: No, no,
not at all.

SHRI MAIJAN BHATTA: Then whfr are
you raising thfis question™ I ssiiy' that the
Prime Minister is violating; the Constitution.
Will it help?"

THE DEPUTY CHAIRMAN: We a«s
not discussing the constitutional vafldSty of
anything. Put your questions to the Prime
Minister.

SHRI MADAN BHATIA: I want to seek
three clarifications. My first clarification is
this. In view of the judgement
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of the Supreme Court, will the hon. Prime
Minister consider giving advice to the
President of India for referring the matter to
the Supreme Court as to whether the Mandal
Commission Report is constitutionally valid
or not? Number two. You had stated, Mr.
Prime Minister, that you are fixing
reservations for the educationally and socially
backward classes at 27. 5 per cent in order to
remain within the limit prescribed by the
Supreme Court, namely, 50 per cent. Now you
are adding 5 to 10 per cent reservation for
other classes also, meaning thereby that the
limit is going to increase to 60 per cent. If that
is so, pleas, enlighten us...

gomwmfe ¢ Ty mEEw S,
T &3 S50

=t T wEaw feg : aee wifear,
e Fytse {3 aEramm & faa
a1 # weEg § fy so e @ afas
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gfm ®& 57 #1f fedfing  aarsg
at dfama Fr®1E g1 Farse fowd
50 97@z A afos qree =@ oo,
g g4 @al aifew @y

SHRI MADAN BHATIA: If that is so,
please enlighten wus how you justify your
departure from your previous statement made
in the last week that 27. 5 per cent
reservation has been fixed to remain in the
limit fixed by the Supreme Court. Thirdly, you
had stated on the floor of this honourable
House, "I (hope the judiciary will not stand in
the way and if the judiciary standsin the
way, we shall take care of it". Was it your
wish or was it pour threat to the judiciary
o, was it your intimidation of the judiciary?
And if the judiciary strikes it down, under
what provision of the Constitution will you
be able tochange the basic structure of th,
Constitution which is Article 16 and the
secular concept of the State? Lastly, two
of your Ministers have openly called upon a
section...

PROF. MADHU DANDAVATE: Have
you changed after Golaknath Judgment?

SHRI MADAN BHATIA;... of the fellow
citizens to come to the streets and fight it out
with other sections of the Indian citizens.
They have taken ao oath under The
Constitution which says, "I will do right to all
manner of people in accordance with the
Constitution and the law without fear or
favour, affection or ill will. " This is,
therefore, a gross breach of the oath of office.
What action are you going to take against
them?

sit T s W fag < few 70 aTd
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SHRI MENTAY PADMANABHAM: At
the outset, Madam, I thank the Government
for accepting the Mandaf Commission Report
and I also welcome the resolve of the
Government that it will not relent from its
commitment, whatever be the provocation
and from whichever quarter, in implementing
the Mandal Commission Report. I believe that
reservation for socially and educationally
backward classes does not mean that  this
Government is insensitive to the conditions of
the poorer sections in other segments of
society. I congratulate the Prime Minister on his
firm commitment in the statement that the
Government  will bring in  a Constitutional
Amendment to make the right to work a
fundamental right in this Session itself which
will definitely help these poorer sections in
seeking employment. (Interruption) It is
stated in the statement that the Government is
thinking in terms of providing 5 to 10%
reservation on economic criteria. My friend,
Mr. Bhatia, has referred to it just now. I
would like to ask the Prime Minister
whether the Government is bringing in J any
Constitutional amendment to over- * come
the Supreme Court decision thatunder any
circumstances the reservation quota  should
not exceed 50 per cent. Another question I
would like to  ask is this. How many States
have so far
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implemented the reservations for backward
classes? How many States have not yet
implemented reservation for backward classes
on educational and social backwardness
criteria? Will the Government try to have a
dialogue with those States which have so far
not implemented the reservation for backward
classes and persuade them to fall in line with
other States in the country?

These are the clarifications that 1 would
like to seek from the Government, Madam.

THE DEPUTY CHAIRMAN: Now, Mrs.
Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARAJAN:
Madam, before 1 seek two pointed
clarifications, I want to say—and I am sure
that it is the official position of my party
also—that we welcome the recommendations
made by the Mandal Commission and if there
happen to be any Constitutional impediments
to that, I am sur, that the Government will
come forward wih suitable amendments to the
Constitution... (Interruptions)...

SHRI VISHWANATH PRATAP SINGH;
You welcome it with reservation?...
(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN:
Pardon?

SHRI VISHWANATH PRATAP SINGH:
Do you welcome it with reservations?

SHRIMATI JAYANTHI NATARAJAN; I
welcome it  without reservation!
(Interruptions)...

, SHRI VIJTHALRAO MADHAVRAO
JADHAV (Maharashtra); She welcomes the
reservation without any reservation! ...
(Interruptions)...

SHRI JAGESH DESAI: She has made the
position quite clear.

SHRIMATI JAYANTHI NATARAIJAN;
Madam, my specific clarification is this:
Predictably, I have to get up to remind the
Prime Minister, the Government and the
Members of this Hous. of the sorry fate of
women in this country. Here the Prime
Minister has stated that the Government has
taken a number of decisions to render justice
to the Scheduled Castes, Scheduled Tribes,
minorities, women, etc. Yes, only the

[27 AUG. 1990 ]

Prime Minister 302

other day we passed the National Com-
mission for Women Bill. I do not want to take
the time of the House. But it is a fact that if
you take all the communities right across the
board, among all the communities, castes, the
Scheduled Castes, the Scheduled Tribes,
Backward Classes, forward communities,
without any bar of religion, community or
caste, it is the women of this country who are
the most disadvantaged, who are the most
backward, economically, socially, culturally,
health-wise, with respect to food and
mortality  rate.  Therefore, the most
disadvantaged people in this country are the
women of this country, whether they belong
to the Scheduled Castes or the Scheduled
Tribes or the backward classes or any other
class.

THE DEPUTY CHAIRMAN; I agree, with
you.

SHRIMATI JAYANTHI NATARAIJAN;
Unfortunately,... (Interruptions) Madam, or,
may be fortunately for this Government,
women have not taken to the streets like the
students or like other vested Interests...
(Inttrruptions)... Women have not taken to the
streets demanding their rights and, if they do,
then this country will really know about them.
Just because the women of this country are
patient, just because the women of this
country are always bearing the burden of
every single decision taken by anybody, they
should not be taken for granted. Now, without
wasting much time, I come to my specific
clarifications, Madam. With regard to the re-
servations that have been announced, I would
like to ask a pointed question

With regard to the women among the
Scheduled Castes and the Scheduled Tribes,
who are the most disadvantaged of these
groups, the women among the backward
classes and groups who are the disadvantaged
among these groups ia this country and the
women of the forward communities and
groups wlro are also disadvantaged, I would
request the Prime Minister to answer my
pointed question whether he will consider
setting aside, within the proopsed 27 per cent
and the already existing 22.5 per cent
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reservation, , particular percentage for
women belonging to these communities. Will
he set aside any percentage for women
within the present limit?

Madani, last time itself, I asked the Prime
Minister with regard to the recommendations
of the Mandal Commission when he
announced it.. -. (Interruptions)... 1 raised this
question on the fio»r, of this House. But he
did not give me a direct reply. He only said
that, 30 per cent reservation would be made in
the Panohayat elections for women and he
was not prepared to tell whether, with respect
to jobs, reservations would, be given to.
women; Therefore, the particular point that I
would like to make is that it is no use
announcing, that yon want to share the power
structure with them without giving any jobs.
We women can never be a part of the power
structure unless we. are economically
independent, unless we get jobs and unless
we. 1lave a significant share in the
development of the counr try. Therefore, it is
meaningless to say now that reservation up to
30 per cent will be given to women in the
Pahchayats. If you, are serious about women,
about the silent dominant majority of this
country, you should be prepared to make
reservations for them in each" group. Are you
prepared to make reservations for women in
this country in each group?

There is another important clarification
that I would like to ask.

In today's papers, with respect to the Prime
Minister's announcement on job quota for the
poorer sections and with, respect to the
Mandal Commission recommendations certain
sections of the Press have reported that the
reservations are likely to be extended to the
armed forces also. There are three parts of the
reservations. These are the reports of the Press
and I would like the Prime Minister to clarify
whether or not this is so: Firstly, by an
administrative order Ibis can bfe extended to
the armed forces sho) that there should be
reservation of jobs for '17 per cent...
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SHRI VISHWANATH PRATAP SINGH:
Armed Forces are not covered,

SHRIMATI JAYANTHI NATARAJAN;
Then I have no further question to ask.

THE DEPUTY CHAIRMAN: Mr. Salve.

SHRI N. K. P. SALVE (Maharashtra):
Madam, at the outset... (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Salve, being the Deputy Leader, specifi-
cally.

SHRI N. K. P. SALVE; Madam; at the
outset,. it has to be made clear on behalf of.
my party that. we are nat"-repeat not—against
reservations to Scheduled Castes, Scheduled
Tribes, Backward Castes and Backward
Classes... (Interruptions). But what we are
wholly opposed to is the mode and manner in
which this Government is wanting. to im-
plement this extremely important decision, in
a very highly arbitrary, partisan manner, to
suit political expediency for the time being,
which has landed them into this difficulty.
Madam, if this decision on reservations has to
be implemented in the year of serial justice to
commemorate the memory of Baba-Saheb
Ambedkar, we welcome it; let' us do it in the
Centenary Year. But was the same Centenary
Year coterrninus with the rally of Chaudhury
Devi Lai at the Boat Club? Was it necessary
to plead that day and make an announcement
in this manner? Because implicit in what you
are saying is clear that the Mandal
Commission's recommendation in the manner
you have done is certainly not a total panacea
to take care of the Backward Glasses as such.
And that is why, indriblets you are coming
up. This is not the way of looking at this
matter. All political parties are with you and,
therefore, it is necessary that you should have
evolved a consensus on this matter, talked to
all of us rest assured, ort this issue, if yoa had
talked to all of us, perhaps the measures
which you are wanting or
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propose to lake—I think thi; document is an
extraordinary document many ways, it is not a
document in which an announcement is made
of reservation, it is only an expression of an
intent to make some day reservations, j that has
been there, even otherwise you | could have
said so—a document of this nature was not
necessary, and I wondter whether this kind of
document, whether this kind of assurance that
on a future date you might do something, is
going to put an end or halt to the agitation
which is going on, which is very uH"-fortunate.
What is, therefore, needed is that if this matter
is to be resolved, what is the use of
complaining that it is the BJP which is
instigating this agitation? Forget about the
company. (Interruptions)

S1HRI JAGDISH PRASAD MATHUR:
Net, no. (Interruptions)

SKRI N. K. P. SALVE: I am willing to
givr it on cath that their party meitN. bers
have been saying that the majority of the-
leaders who are instigating are the onesi—
the Janata Dal leaders have been telling me
that the majority of the leaders who are
instigating this are doing this at the behest
of the BJP. (Interruptions)

PROP. MADHU DANOAVA'fE: Mr.
Salve, if you are to make that allegation,

you can make it. But don't make it on our
behalf.

SHRI N. K. P. SALVE: Thank you, Mr.
Dandavate. I am not a Finance Minister to
rest the barrel oi my gun on someone else's
shoulder. I don't need to do that. What I
have said is correct. But, Mr. Prime
Minister, one thing which is very, very
highly objectionable, and yoti must take
effective steps for that, is the sheer
arrogance and extremely reckless manner
in which two of your Ministers are wanting
to perpetuate the caste force. We would
want yon to give an assurance to this
House. They are young Ministers. God be
with them! God help them! We wish
nothing against them. But this kind of
arrogance —tremaining, in power for six
months, or seven months or eigfrt
moirtHs's time.
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they are wanting to take the whole country on
themselves. What I want to suggest to you,
Mr. Prime Minister, that whatever else you
may do or may not do, but at least publicly
make it clear to everyone that these two
Ministers or nobody in this country can be
allowed to instigate a caste war in this
country. (Interruptions) Already, we have had
troubles. Therefore, Mr. Prime Minister, |
would like to know from you if this matter is
so important and if this matter is so delicate....
I have asked the Prim. Minister, Mr. Paswan.
No. No. I will not talk to you.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh); How can you say that? He
ha, got a right to explain". (Interruptions)

SHRIN. K. P. SALVE: What is there to be
so indignant? Have I said something
unparliamentary?

DR. G. VIJAYA MOHAN REDDY:
Nobody can say that the Minister has
instigated a caste war.

THE DEPUTY CHAIRMAN: If the
Minister asks, I can allow him a personal
explanation, "ftiere is nothing to get agitned
(Interhiptions)

SHRI N. K. P. SALVE: Madam, on
principle I have made the position of my party
absolutely clear. But nobody in this country
has a right to provoke a caste war which is
implicit in the very provocative- statement
made by two Ministers. I repeat it.

Madam, this is' a very delicate rtiatter and a
very sensitive matter. (Time bell rings)
Therefore, I would request the Prime Minister
not to lightly brush aside the constitutional
aspect of the matter which has been raised by
Mr. Bhatia. Also there is a subsequent case of
the Supreme Court where the Supreme Court
in turn syas that there is a time-lintit beyond
which only the economic criteria will come.
As long as the Scheduled Castes, the
Scheduled Tribes and the Backward Classes
are oppressed and socially backward, there
will have to be reservation. It is the
categorical view of my party. If necessary, let
us amend
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the Constitution. But please don't just try to
lightly brush aside the constitutional angle and
say that there will be no constitutional
difficulties in the matter. All the lawyers that I
have talked to have views, if not the same,
very clos, to the ones expresed by Mr. Bhatia.
Since we are all agreed on principle, why
don't you keep the entire issue of reservation
open? Let us have a discussion, take a view
and take a deliberate decision in this matter?
In the air, during the centenary celerations of
Baba Ambedkar itself, please don't stand on
unnecessary prestige saying what I have done
is done and it is final. Nothing is final in
democracy, Mr. Prime Mniis-ter. very
sensible decision comes only after the earlier
hasty decisions are revoked. Please don't be
very hastly in this matter, as you have been.

Secondly, I have not been able to
understand one thing and your statement is
singularly silent. Even in future there is no
promise about it. What about the minorities?
They are a backward class. That was the
representation made by my party. To these
backward classes you must give reservation.
Not a word about it is mentioned.

There is another thing which we had
mentioned the other day about the Man-dal
Commission's  recommendations. ~ Those
Scheduled Castes and Scheduled Tribes
converts into religions other than Hinduism
must be given reservation. Take the Dalit
Christians. Do you want that the minorities
and the Dalit Christians must also go on
burning the buses and should go on forming a
human chain before you come with another
statement? Please don't do that. We are not
for any type of agitation because reservation
has to be given. But there has to be a basic
equity. You are now coming to the economic
criteria. We also pleaded for economic
criteria which was that day completely
rejected outright and disregarded. Today it
has acquired importance because the whole
country is burning.
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SHRI VISHWANATH PRATAP SINGH:
That very day, to Mr. Pramod Mahajan I had
said that we would positively consider this
economic criterion. I said it that very day.
There is nothing, new.

SHRI N. K. P. SALVE; Mr. Prime
Minister, you are right. You had stated that
you would consider. My grievance is that you
have not stated anything about that here. How
do we take now that you continue to think the
same way?

SHRI VISHWANATH PRATAP SINGH;
This five to ten per cent is on economic
criteria.

SHRI N. K. P. SALVE: If you want to
riggle out of it, I can argue. My specific
question to you is this. What you have not
stated expressly ire this is about the minorities
and about the Dalit Christians. My question is
with reference to minorities. Are you going to
treat the minorities and the Dalit Christians as
backward for purposes of reservation in
educational institutions and for purposes of
jobs? Madam, in this statement, so many
things are combined. (Interruptions)...

Another thing which has been stated is that
the right to work will be made a Fundamental
Right. Then, of course, it says: 'within
available resources. ' (Interruptions). You ask
the person sitting next to Mr. Paswan. He has
already a deficit of Rs. 13, 000 crores. And the
experts say that it will reach the figuer of Rs.
20. 000 crores. What do you mean by
'available resources'? Will you clarify this?
Will it mean more deficit, or, will it be
without de-deficit? Where are the resources to
come from? When you say that it will be
made a Fundamental Right, it is inevitable that
you will have to give them some kind of a
dole, some money, when you are not able to
provide them with employment. He is already
Rs. 20, 000 crores minus. Where are the
resources to come from? (Time bell rings).
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PROF. MADHU DANDAVATE
Tomorow, I -will give a report on the deficit.

SHRI N. K. P. SALVE: How mud is it?

PROF. MADHU DANDAVATE: You
will get that tomorow.

SHRI N. K. P. SALVE: It is deficit all
right. (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Jagesh
Desai, we are not discussing! finance.

SHRI N. K. P. SALVE; Madam, my basic
objection is, in this statement, all the
important issues have been very lightly
treated. It is neither here nor there. It is
precisely this method of working that we
object to. Please do not go by ad hoc
decisions. Please do not 50 by hasty
decisions. Please do -not go by...
(Interruptions).

SHRI GURUDAS DAS GUPTA:
Madam, you did not give me time.

THE DEPUTY CHAIRMAN: In this case
also, 1 rang the bell three times.
(Interruptions)

SHRI GURUDAS DAS GUPTA: All that I
am submitting is, there should be parity. They
cannot go on speaking endlessly even if they
are senior Members of the House.
(Interruptions) I do not mind. The only thing
is that there has to be an application of
uniform standards for everyone.

THE DEPUTY CHAIRMAN: No reser-
Tation. Mr. Salve, please conclude.

SHRI N. K. P. SALVE: One sentence,
Madam, and I have done.

In the end, I would ask, if the hon. Prim,
Minister feels that hasty decisions and ad hoc
decisions are not going to solve the
problem—the type of problem that the
country is facing today—is he goin, to accept
the proposal of taking all the parties into
confidence and consider the entire question of
reservation in totality, de novo?
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"Nothing in this article or in clause (2) of
article 29 shall prevent the State from
making any special provision for the
advancement of any socially and
educationally backward classes of citizens
or for the Scheduled Castes and the
Scheduled Tribes. "
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THE DEPUTY CHAIRMAN: If I did not
stop Mr. Bhati, to mention the Constitution, [
cannot stop him too. He is-on his right to

mention the Constitution, whichever way he
interprets it.
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I have my right to speak, I am a Member
of this House.

THE DEPUTY CHAIRMAN. Then you
should have given your name early. I have
called the Members in the order in which they
had given their names. Now I have called the
Prime Minister to reply. You please sit down.

DR. ABRAR AHMED KHAN: No, T want
to ask.

THE DEPUTY CHAIRMAN. If I permit
you, I have to permit everyone who had given
his name which I cannot afford...

DR. ABRAR AHMED KHAN: No, I have
my right to speak. I am a Member of this
House. I want to ask...

THE DEPUTY CHAIRMAN; No, I cannot
permit. (Interruption)

AT q5 AT, T@E ng HY )
a7 faast 4 HfSI, s7 28
AN ATowY =T A 1 FT w@red

TToRATIMPAT @A ¢ 21 fiaz
T 1w &7 Alq quAT o7 @Y suE
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Fr fyatr wtar § 1+ 99w,
5377, TgoulouqeEle F! Alq =W
@t % ga #ua fr 47 FE qiad
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fzar =T | W AT Ux WOAANTE! B
Fasiia wzar & AT 7@ T qR #I
EEt :q 9z 2y faqe adi f&A
77 We 93 a@E fHy oA AT
T iRl T4 A F awa T@R]
ar 73l 4., . (sTEaw)

THE DEPUTY CHAIRMAN: All
right, T a,, calling people fro,, this side, this
side, everywhere. And  everybody should sit
and listen. Nobody  should object. First |
allow Mr. Rajmohan Gandhi; them I will
call you. {Interruption) | have no objection.
Somewhere I expect the Members to help the
Chair to run the House in proper  order. |
have allowed so many Members to speak from
the Congress side. {Interruption) Ji every-
body's bhavna is not being  expressed, I
cannot help it. I have to have some rule. I
cannot run this HouSe without a  rule and the
rule is that those who give their names first
will be called. But this is not the way, to keep
fighting everytime. You make no'se and think
that the Chair will alloy, yon to speak. This is
not the way to do it... (Interruptions)...

oft AYEIY AT ATAT ¢ WY
ygla #Y TS 9T AT Q...
(zwrary)

Fzramafa : A Tarm AraTT Foard
IR sl ST | Y I T
$zanr = A ATw frgrd A 2
Now, Mr. Raj Mohap Gandhi. He has
been keeping quiet. He did not shout.
That is why I am allowing him,
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ot faweazasm  (weu T3w)
arqr # 9 g @ ga o fFe

FqaT arfgar |

Iranafa : & g @i 419G
g 7#| & | Yes, Mr .Raj Mohan Gandhi.
iiq R Y

SHRi RAJ MOHAN GANDHI (Uttar
Pradesh): Madam, when tor the first time, on
that historic day, on August 7, the an-
nouncement regarding the Mandal Com-
mission Report was made and a wave of
gladness spread among a very large section of
people in this land, you must also have
recognise that a tremor of anguish also went
through another section (f the land, and if
(here was happiness on many faces, there was
also unhappiness even anger, on some faces
and the Prime Minister's statement today in
which he has made a significant
announcement of five to ten per cent
reservation for the economically weaker
sections, whatever be their background,
should help in reducing that unhappiness.

SHRI N. K. P. SALVE: It is only an
intention.

SHRI RAJ MOHAN GANDHI: All right,
only an intention.

SHRI N. K. P. SALVE: Intention to
consider it.

SHRI RAJ MOHAN GANDHI; Yes
intention to consider it after taking the sense
of the House, to go ahead with it once the
consent of the House is obtained.

Now” Madam, that significant announ-
cement and the landmark announcement with
regard to the Right to Work—these two steps
today should reduce the unhappiness and
anger which have recognised, i would merely
say this, Madam, that in addition to these two
steps, the! Prime Minister and the
Government can also think of listening to
unhappy section and seeking how this
unhappiness can be further remedied, and if
that is done, that would he a welcome thing.
This is my clarification number one.
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[Shri Raj Moha, Gandhi]

Now, I come to my second clarification and
I think this is a Po'nt which has not been made
so far. Previous Government and this
Govenment have introduced several great and
radical measures. But, are the measures
implemented? My question to the Prime
Minister would be Whether he will make sure
that in the implementation of the Mandal
Commission's recommendation of 27 per cent
reservation, and the present reservation of five
to ten per cent for the poor, and with regard to
the landmark announcement about the Right to
Work, the machinery works in such a way that
the goals are actually fulfilled.

I come now to my third clarification. After
we attained Independence, we have rightly
concentrated, the Government has rightly
concentrated, on this section and fhe whole
House has agreed that this section is largely
backward and has suffered for such a long
time. On this section we have focussed our
attention and we want to help that section,
shelter and support that section. But the
question is this: Are we supporting and
sheltering that section only for its own sake or
are we supporting and sheltering that section
so that it can find itself equal in relation to the
other sections? These are the two ways of
looking at it.

The third way of looking at it is to realise
that we are sheltering and supporting that
section which is a part because we want to
strengthen the whole. Today, at this time,
when our nation's unity is assailed from many
quarters, it ig all the more important that we
are absolutely clear that we should strengthen
and support a part because we want to
preserve the unity and strength of the whole.
Thank, you, Madam.

THE DEPUTY CHAIRMAN. Yes, Dr.
Abrar Ahmed Khan.
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SHRI VISHWANATH PRATAP SINGH:
Mada,, Chairperson, first 1 would like to
thank all the Members. As On the previous
occasions when this subject came up, there
was broad support from the hon. Members, I
remember not even one dissenting note so far
as implementation of the Mandal Commission
Report is concerned and the geineral direction
in which to go.

Salveji asked why such a hurry or haste? I
think we are late; it is not in haste. It is more
than a decade that this
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report has been lying. So it is not one day
earliea one commitment has been there.
During elections it got enshrined In our
manifesto, it was reiterated in the President's
Address. Then I myself, on| the floor of this
August House, assured the members that we
would be implementing it within the year. W«
had also assured the people that our com-
mitment was there that in the first year of our
coming to power we will implement it. This
session was the last session of our one year of
coming into power. The next session will be
our next year. It was the first day of this
session, i. e. the 7th August, and we took the
first occasion to ... (Interruptions),.. The next
session will be in December or say...
(Interruptions) Even if it starts in November,
in substance it will go into the second year.

SHRI S. S. AHLUWALIA (Bihar): You
want to call the Tenth Lok Sabha Session in
December.

THE DEPUTY CHAIRMAN: Please don't
interrupt. No interruptions.

SHRI  VISHWANATH PRATAP
SINGH: I am replying to Salveji. So, 7th
August was the 1st day on which this House
opened and we fulfilled our commitment and
our solemn assurance.

Many points have been raised. How much
will be the j°b opportunities? What will be the
economic benefit? How much employment
solution will there be? I want to reiterate what
I said las' time. There is a social power
structure and there is a State power structure.
Social power structure is very strong, perhaps
stronger than the State power structure. What
is the result? The result is that 52 per cent
have been chained down in the social power
structure. When it comes to the States power
structure, bureaucracy is a power structure. It
is more jobs or employment. They are
decision makers, permanent decision makers.
In Spite of 43 years of all education
programmes, poverty programmes and
upliftment programmes these 52 per cent have
been able to get only 4. 5 per cent of the Class
I jobs in
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we have to  change the social powe:
structure, then the  State powe:
structure has to be changed con

siously and with an open heart. And thi is what
we have done. It is nothing new. Today who
are these people? They an those who once
lost to the aliens. For thai political loss at that
time, they have paid socially, politically and
economically for centuries and centuries.
Therefore, I say that it is not simply a question
of poverty. It is not a question of giving
something from the Treasury or giving
somel more money. It has also to be linked
with the political power structure and  other'
various structures and not only with the formal
power structure of Parliament of the Cabinet
and of the Ministry. They have also to be
linked with ~ other State structures which
constitute the power structure of the present
system. Certainly, wheri this rectification has
been attempted the equilibrium is disturbed
and some reaction is there. But it also goes to
the credit of the people that they have accepted
the charge to a large extent. Giving of justice
to the people goes to the credit and ethos of the
country. But that much reaction, as many
expected, is not there. Of course, we must take
care because the youth are ours. They are our
children. We do not want any confrontation.
We owe it to them, to the next generation, to
ensure that they have a bright future. We
understand their apprehension. There  is ny
question about it.

When we talk of participative democracy,
when we talk Of decentralisation, we forget
one very important structure, bureaucracy.
How are you going to give them participative
powers? I repeat it. Treating unequals as
equals is the greatest injustice. Let us
recognise the reality.

It has been suggested that when some
Scheduled Castes, the Scheduled Tribes and
the other Backward Classes achieve a certain
degree of affluence, they should be excluded.
Well. At a certain stage, possible When the
whole section comes up t, a certain level. it is
all right. But what is the
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positio, today? Even after forty years, what
® the position? Very loudly we trumpeted
that we will help these Scheduled Castes and
the Scheduled Tribes to reach 22. 5 per cent.
But in Class 'A', they have reached on 8. 5 per
cent. Even before; ¢ they get it as a class, we
are arguing that it should be taken away. Let
them reach 22. 5 per cent. Let them approach
20 per cent. Then, we start taking it away. But
even before they reach this, we want that it
should be taken away. In Class-'B' they
have reached only 11. 6 per cent. Even after
forty years, they have not reached 22. 5 per
cent. They have reached just half of it. Let
them approach what we have promised. Then,
I think they will also agree when they come
to a certain level. This is not permanent, for all
time to come. But for a certain period, we have
to give them protection, as a class. When the
whole class moves up, of course, de-phasing
of it, or, dereservation can come. Not today. I
am not agreeable to the suggestion right today.

SHRI VIREN J. SHAH: Mr. Prime
Minister, may I interrupt you for a minute?
Can you not make the education system such
that it will enable these people to reach this
position sooner and they need not have to
depend upon any mehrbani? Why don't you
have that approach?

SHRI VISHWANATH
SINGH; This is precisely the issue.

PRATAP

It was pointed out by Ram Awadeshji as to
how the education system is working. We
have three education systems working today;
one for the poor, one for the middle-class and
one for the affluent. These are the three
education systems. For the poor, it is the tat.
In many places, there ar, ot even buildings
for the children. For the middle-class; they
have the town schools or the city' schools. For
the affluent, there is another type (f schools.

AN HON. MEMBER; Airconditioned
rooms.

SHRI VIREN J. SHAH: We. must con-
centrate of the education aspect.
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SHRI VISHWANATH pRATAP
SINGH: There cannot be a formal
analysis of the society. Because we have
said in our Constitution that all men are
equal, they have not become equal. This
we have to understand.

st mwarw gedr : Aywfat #
festdma 3 ¥ Arg-ATg OS@EmAe
gfwegmiten & Posrdma aifo, |
(zara)

SHRI  VISHWANATH PRATAP
SINGH: I have heard all. At least now I
will request you to allow me to reply.
Otherwise, the flow of my taughts gets
disturbed. If there is anything extra..
(Interruptions)..,

saaamfa . guEaEET ST T w7 E
fa 7 are & arer &0 | g i,
gerie Aa S |

(=m=em)

SHRI  VISHWANATH PRATAP
SINGH: So, in this System you say you
compete to merit. Who will  get the merit?
You coneet this system and then there will be
no reservati MI, I am ready for that. Let
everybody havej the fsame educations, the
same house, the clothing, same food.
There is j no need of any
reservation  then.

->j- Nobody wants to lock the socielty into
compartments. Let the existing compart-
ments break, these compartments of thou-
sands of years. And this breaking process
we have started, not that we have reached
the final stage and in the interim

;, stage there will be lacuna which you can point
>:.: it, t'taf this is proper and this is not the
proper solution. But the existing reality has
to be reorganised. (Interruptions).

Here also we have been reading in the
press that this reservation will lead to inac-
tions. You just see the psychology behind
~this. Now the SCs/STs in Class I have
reached 8. 51 per cent. Are all the cor-
ruption, all the inefficiency due to them?
And if it is not so let us search our hearts.
Who are responsible for corruption and
inefficiency? Today this is just being rak-
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ed up as a big bogey that efficiency will go
down, merit will go down. How has it gone!
down when it is only 8. 5 per cent? Tamil
Nadu has got SOs/STs in Class I, I believe, 69
per cent. Is "Tamil Nadu Government
machinery more inefficient than that is any
other State? I find it to be very much more!
efficient than the government machinery of
any other State which does not have so much
reservation. Kar-nataka has 72 per cent. There
are several States, Tamil Nadu, Karnataka,.
Kerala. They are all working. Compare their
administration. I do not think they are
inefficient. So, what is to be fought?

SHRIMATI MARGARET ALVA; They are
much better.

SHRI VISHWANATH PRATAP SINGH:
But what is to be fought? The psychology is
that these people are without merit, without
efficiency and if they come, efficiency will
fall, merit will fall, and these people constitute
52 per cent of our population of the backward
classes educationally and socially and 22 per
cent of SOs/STs, which comes to 72 per cent.
That is the psychology which we want to
attack, which condemns them to be without
merit, without talent and a drag on the country.
It is an unconscious reflection, but it comes out
in this fashion. But lirve you thought wheu
somebody has gone up the economic ladder?
What is the percentage, how many of these
classes have gone up on the economic ladder?
You will not cross perhaps even 5 per cent but
even if they change economically, many
changes are not expected. Here you can change
the Government. From poor, you can become
rich. You can change even religion. But you
cannot change your caste. From your birth to
the pyre, you bear it through life, whatever you
are. So in this context, these decisions have
beein made.

5.00 P. M.

Also they say that the public sector will
become more inefficient. That is the aigument I
am reading in Jie newspapers. Who constitute)
the work force? Where does the work force
come from today? Basically where, as rightly
said, the classes and the cast coalesces they
constitute the work force. But, yes, for sitting
in the chair,
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This is what happens in this. I tell you, you
bring the people who have work ethos
from the childhood, from generations
together, put them in responsibility whelre
work is needed, the wodk ethos will
change. Rather than where there is no
work ethos, you give responsibility of
doing work, then it is only the intention to
draw salary rather than do work. The work
ethos has to be changed. And it was
because of all these considerations that the
whole step has been taken.

Also when last time this was raised,
then hon. Members mentioned about those
who are poor economically. At that time
itself, I responded immediately that the
Government will be sympathetic to such a
proposal. It is not now after any agitation
and all that. At that time itself, we had
responded.

A point was raised whether our com-
mitment for 40 per cent remains, whether for
legislatures we| will consult  other
parties. Certainly, I will consult the parties,
open a dialogue how we can bring the
poorer sections more into the power
structure! and  decision-making. I  will
start consultations. At the same time, I want
to say one thing. When it comes to : he poor,
the nexus betwien jvlitics and big money is
always debated. But I think this is time to
debate on tne nexus that is being generated
between big money and media, the control
which this money is liming at, and thereby
to control politics by controlling the minds of
pelople. That is the biggest challenge tc the
inteiests of the poor. If you are thinking of
the poor, I think these basic issues must be
raised in the House debated and a certain
fine should be adopted. I am raising this be-:
ause fundamental issue|s have been raised.
So far as employment is concerned, this
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is the biggest problem before the youtl today.
And all the young persons wbj are agitated—I
share their anxiety aboui their future. —
Somehow they think tha because of this,
then- future is hurt. The> are mistaken. I have
always said thai Government jobs are not the
real answer to the unemployment problem.
We all have said, we know it. Somehow it has
been tagged into their mind that Govern metnt
jobs are the only solution to unemployment
problem. In the Eighth Plan w« have put
employment as (he topmos agenda. It is going
to be the hub of the Eighth Plan. As he rightly
said, the economy will be addrelssed. It is not
merely the Government or anything; it is how
we manage the economy so that more job
opporunities are created, and that is wha we
want to address ourse(lves to, where more
job opportunities are created. The educated
youth can get employment and we have started
an exercise how in the service sector, tertiary
sector—I mean ser vice sector not
Government service sector —but in the
economy service sector and tertiary  sector
more employment oppor tunities can be
generated where the youth can be absorbed.
Regarding some! of the steps we have taken
on marshalling resources for the youth, one is
for self-employment of professionals lke
doctors and engineers. Most of the boys of that
rategory are agitated today. We have
decided in this year, fresh allocation of bank
loans of Rs. 120 crores tc- the educated youth
and also financial assistance of Rs. 70 crores
for those who cannot afford to go to colleges
for higher education so that youth can be
involved in the nation building. For national
literacy mission also we have allocated Rs.
20 crores. Then, of course, there are  TRY-
SEM and regular schemes which I am not
mentioning where allocation has been in-
creased. So I want to put on record our
concern for the youth in general and emp-
loyment problem in particular. Certainly I will
talk to the boys. We owe it to talk to the boys.
Wej owe it to talk to the younger generation.
That is why we have decided to set up the
National Youth Council where the youth
can involve themselves in nation building as
well as

we can focus on the problems of the poor
specially the youth. They do not have
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a Xorum today. They are either used for raising
slogans or in their perception what they feel
right, those initiatives, they do take. So at the
national level we are going to have this
National Youth Council.

SHRI M. A. BABY: May I know from the
Prime Minister when is going to constitute this
Council?

SHRI VISHWANATH PRATAP SINGH:
It will be constituted this year.

SEHa M. A. BABY: Thanak you.

SHRI VISHWANATH PRATAP
SINGH: Then there is the step on Right to
Work. That is another thing for  the youth to
be enshrined in the Constitution. I am
grateful that an Ibis issue also there are no
divisions on party lines. Last time when it
was raised, everyone endorsed it. It should be
supported. In this regard a point was raised by
saying 'within the available resources" you
have takeb away the Right to Work. Yes, it
does restrict. But whatever maximum re-
sources we can allocate, we should allocate
and design a scheme in such a way that the
economy can tear because there is no point of
having a scheme if the economy cannot beer it. Let
us be realistic. Let us see it in the start rather than
navel a very big illusion and ddeam and they say, no
we cannot do it There is no point in giving a big
packet with a small  gift wrapped m it. It is better
if the' gift is according to the package. So the point
is-one,

SHRI N. K. P. SALVE; Mr. Prima
Minister, it is a matter of great satisfac
tion that you have been realistic on this
issue’, , I,

SHRI VISHWANATH PRATAP SINGH:
Thank you very much.

SHRI N. X, P. SALVE: When you have been
realistic, be kind enough to answer my specific
query.

SHRI VISHWANATH  PRATAP
SINGH: I wiH come to your question.

SHRI N. K. P. SALVE: Are you going to do it
by adding to oar deficit or by somel other method?
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SHRIMATT MARGARET ALVA: What is
your definition of "Right to Wait"? What do you
mean hy "Right to Work*'? That is what we want
to know. May I know whether every youth will be
pm vided with a job? If yoa oarnot provide them a
job, are you going *o give them allowances?

SHRI M. A. BABY: Now, all of you are;
unemployed.

SHRIMATI MARGARET ALVA: I am not
asking yon. I am asking htm.

SHRI VISHWANATH PRATAP SINGH: On
thi>, J have said, w« have received a paper on right
to work from the Planning Commission hut we want
to improve on that and in the process, I have said in
the statement itself that we wiH be interacting with
all the parties and evolve a strategy that we can
implement and also incorporate your ideas in it. it.
Basically, right to work, once: we put it in the
Constitution, it will be justiciable. Once you put it
in the Constitution, it becomes justiciable.
(Interruption), Bat you do not throw your hands up
because there is 3ome difficulty right in the, begin-
ning. That is the point. You should have courage to
take one step now and then ensure that all
subsequent Governments will follow that parth,
once you put it in the Constitution. That is the right
that we give to the youth. (Inteira® tions). No
Govemmetnt can henceforth, after that, deviate
from the path.. (Interruptions’). T cannot answer
every sentence. (Interruptions).

PROF. MADHU DANDAVATE: This
is exactly w&at the! Prime Minister said. Ask Mr.
Jagesh Desai. (Interruptions).

SHRI ~ VISHWANATH PRATAP
SINGH: This can't go on. (Interruptions).

SHRI  JAGESH DESAL:  Now you
have no resources and you want to go
bade.

SHRI VBHWANATH PRATAP SINGH; There
is nothing like that. We think of country's
resources. It is no ones
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personal pocket money. It is the country we
have to look after. (Interruptions). So yoa
say, you don't have resources, not our pocket
money. (Interruption).

A q3 A i’arg wgmafEar
S WrAArar | . (TE;e)

SHRI VISHWANATH PRATAP SINGH:
Please bear with me. The point is» by oncse;
enshrining it in the Constitution, a biggest
political power will be given to the youth to
come to pressurise every Government on the
right path to give employment and follow such
economic policies that would generate employ-
ment. That is the first basic political power
that we will give to the youth over every
Government and that is the significance of the
step. We will.. (Interruptions)..

&
DR. G. VUAYA MOHAN REDDY: You
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have not done anything. (Intemtp-tions). You
have been exploiters. (Interruptions).
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Now, I am very grateful to Shri Kulkarniji. He
has given fullest support. (Interruptions).

THE DEPUTY CHAIRMAN: Let him
answer. (Interruptions). Please  don't

interrupt. Don't interrupt. No interrup
tion.

SHRI VISHWANATH PRATAP
SINGH; Madam, 5 pelr cent and 10 per
cent. ik

(worrens)

o gleeita feg wgeafear
e derfd Fifea & frodr @i
wdEt & fog @ 7, L (smEeE)

DR. ABRAR AHMED KHAN: *

THE DEPUTY CHAIRMAN: No
interruptions  should be recorded. (Inter
ruption). Please don't interrupt. Mr, Abrar
Ahmed, don't make any interruption in the
House. I say, ple&se sit down. Please take your
seat. I am not allowing. (Interruptions).

SHRI VISHWANATH PRATAP SINGH:
That is why I propose, let us collectively bring a
legislation, bring constitutional changes.
(Interruptions). We will come. Then we will
see all these.

TF arg WY St A ger  oqr
fs aim #1T ew gde Arfas A
7 wsearfew @Y 7 @@ uw gwiy
g9 ¥ ATAT 4T HIT WET F Araw
ATqT § AT TMaAgH ¥ v ave ey
gm%mrmiﬁmﬁ?@rﬂ'l

st ammr 9 it o @y & @
gy weT gmifer  woefam g
qoAr v, w|r g, d% anfim

*Not recorded,
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F(2E a7 qa quOUaT 4T 1 IEE
#Hax Afas  wmefear ad . s
wari

(Interruption)

THE DEPUTY CHAIRMAN: Mr. Salaria,
let him answer. Do not interrupt him. He did
not interrupt, when you were speaking.

SHRI VISHWANATH PRATAP SINGH:
Mr. Gurudas Das Gupta.. (Interruptions)..
pointed out about economy and the necessity
to create job opportunities. I have' answered
these points. He also said that no excessive
force should be exetrcised by- the pofice. In
fact,, our instructions are like that. In Delhi
and other places, there is nc Airing, etc.
Instructions have been given.

About the private sector, of course,
demands for labour participation are coming
from the workers side. At this stage, we have
confined ourselves to the public sector and
Government jobs.

Then, Mr. C. P. Thakur has raised a point
as to why the poorest among the poor should
not. be given the 27 per cent reservation. I
think it is not advisable at this 6tage, to go on
grading the poor. If in a wreck ship all are
hungry, they have to be given food. You have
to give some food to all. We can't say the
hungriest should be given. Some to all should
be given. When they reach a certain level, this
criterion can be! considered. When we go to
the developed countries in the international
fora, like the World Bank and the IMF, they
start grading the developing countries. This is
one way of dividng us. We say, "Please don't
do it. This is one method of dividing us. " Let
us not, at this moment, divide it. It is 'socially
and educationally backward. In the
Constitution they have said 'socially and
educationally backward'. From thefre we have
derived it. We are not grading it on economic
criteria. Separately we are providing for the
economically weak.

SHRI VTTHALRAO. MADHAVRAO
JADHAV: Mr, Prime Minister, what is the
criteria of calculation to find out the poor?
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SHRI VISHWANATH PRATAP SINGH;
Today it is clarification. It is precisely whep
the debate comes we can take this up. These
are things of interacting with parties. For
instance, we are having a discussion in the
party. One of our members suggested that the
criteria for the poor should be that any who
has land Or business or job should be exclud-
ed. This is one of the opinions of our
members, in our party meeting. For that
purpose, we have the debate. I will request
hon. Members also to give theh views, not
only questions, but also some answers. And
we will come with a formulation on the
economic criteria.

SHRI VTTHALRAO MADHAVRAO
JADHAV: Is it poverty-line or what?

SHRI VISHWANATH PRATAP SINGH;
One criterion is poverty-line.

SHRI VITHALRAO MADHAVRAO
JADHAV: Poverty-line..  (Interruptions)
I am not asking you. I am asking the
Prime Minister. He is responding. Why
are you worried? (Interruption). It h an
important problem whigj you do; not
understand.

SHRI DIPEN. GHOSH:Ido not
understand. That is why you ask questions
and T do not ask. (Interruptions).

SHRI VISHWANATH PRATAP SINGH;
Poverty line is also one criterion. Bhvivnesh
Chaturvediji asked whether we invited the
youth and met them. About merit [
mentioned and I have answered that. Mrdan
Bhatiaji  mentioned.  castes. = MandalL
Commission is not on the basis of castes. It is
based on. socially and educationally
backward people. If it were castes caste-
system is only in the Hindu Community. It is
not in the Muslim community. If that were
true, how is it that Mandal has included the
socially and educationally backward people
of the Muslim community? So, the Mandal
Commission is not based on castes. By
implementing the Mandal Commission
Report, we are not emphasising castes. It is
social and economic backwardness. That has
been the criterion. It is not the caste. Then he
has said about my statement on Court
judgement judiciary etc. I have
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ail reject for the Judiciary. And this
Government has so conducted itself that has
the fewest respect for the judiciary and will
continue to do so. There is no question of
disrespect to the judiciary. What I meant is.
sometimes there are legal difficulties; it
always happens in some of the legislations there
are difficulties and when a legislator finds any
diffi-calries, he tries to remove them. It is in
that sense, not in the sejnse of any challenge,
that I said so. There is no question of any
d&respect to the judiciary.. (Inter-ruptions)..
About the difficulties in the Constitution and all
that he has raised, my assessment is and my
advice is that legally what we have done is
sustainable.
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
Regarding Rampant corruption
mismanagement and malpractices in
Nationalised Banks and action taken by
Government in the matter—contd.

THE DEPUTY CHAIRMAN; I will now
take up the Calling Attention. Mr. Gurudas
Das Gupta,

(Interruptions)

SHRI VIREN J. SHAH (Mararashtra); I
submit that the Calling Attention cannot be
finished in 20 minutes now. We can take it up
tomorrow,

THE DEPUTY CHAIRMAN: Till the
Calling Attention the House can sit. We have
some time. We will finish it Shri Gurudas Das
Gupta. (Interruptions),

SHRI GURUDAS T>AS GUPTA; Madam,
while raising the Calling Attention | had dealt
with the problem of low productivity of bank
credit, on the misdirection of bank finances,
indiscipline in banks and  growing
mismanagement alone with the poor health of
banking investment. Now, Madam, I call upon
the Minister kindly to assure the House that he
is going to end the politicalisation of banks.
Madam, let me... (Interruptions}



